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RACHNA GUPTA  
  

 An application praying for withdrawal of this appeal by 

virtue of litigation policy bearing No. F.No. 390/Misc./116/2017-JC 

dated 22.08.2019 field.  Learned Counsel for the Appellant has 

mentioned that this appeal was also heard in a bunch of four 

appeals and a final order No. A/53769-53772/2015 dated 

04.12.2015 has already been passed.  Copy thereof is produced 

before me.  Perusal reflects that vide the aforesaid order, appeal 

against M/s Ashok Cable Corporation, the Appellant herein was not 

finally disposed of but was ordered to be listed for hearing.  In view 

of the said observation but the application as moved by the 

department, the present appeal stands dismissed as withdrawan. 

 [Dictated and pronounced in the open Court] 
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